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4, - When R-2 issued 'a requisition to R-1 for

S

G.A.NO.B826/94,

/1 oRDERS) Dt: 18.7.94

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

Heard Shri A.Bhaskara'chari, lea:ned counsel

foar +he annlicant.feg Shri N.R.Devaraj, learned standing
counsel for the Respondents 2 and 3 and onril =ireosw—— -

rangareddy, learned Special Counsel for the Respondent

No.1,
2. Notice before admission. Post on 29.8,1994,
3. The case ofmgﬁé ----- ééﬁi{ééﬁt s that after ne— - —

passed the.SSC, he got his name registered in the
Employment Exchange Office under R-1 in 1987 and after
he passed ITI in 1989, he got the same incorporated in

the registers of the Employment Exchange.

sponsoring names to the posts of Helper and Technician)iy
the name of the applicant was not sponsored, It is

stated for the applicant that when he made inqﬁiries in
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wrbng clagsification, his name was not sponsored even
though the names of the candidates who got their names
registered on the correct classification were sponsored,
Hehce, in the circumsfances, it is just and proper to
pass the following interim orderi-

R-2 has to interview the applicant for the

posts of Helper/Technician along with the candidates

contQ, ...
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sponsored by R-1 for the said posts., But if the
applicant is selected, khe orde; of appointment should

not be issued to him until further orders)\

(V.NEELADRI RAO)

(R.RANGARAJAN) ' -

MEMBER (ADMN. ) .VICE CHAIRMAN ¢

DATED: 18th July, 1994, R

Open court dictation. ‘
| Jpailgs |
.L“"q ’r.'f. .

Deputy REgistrar(J)Cgé

vsn

To -
1. The Employment Officer, Employment Exchange,
- Chitteer, Chittecor Iist.

2. The statien Manager, Doordarshan Maintenance Circlé,
Vellere, Noerth Arcot Dist, Tamilnadu State.

3. T.V.Relay Centre, Loordarshan,
" Madanapalli, Chittoer Dist. -

4. One copy to Mr.A.Bhaskarachari, Advocate, 3-6=725
+  Street Ne, 4, Himayatnagar, Hyd.

5. One copy to Mr, N.R.IEvraj, Sr.CGSC.CAT,Hyd.
6. One copy to Mr.D.Panduranga Reddy, Spl.Counsel for A.P.State, CAT, jmmm
7. One spare copy.
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TI¥PED BY CCHPAREDL BY
CHECLED By . ATPROVED 3v

—— =

IN THE CENTRAL 2DNWCH™/ I HYDERABLD.

- \/7
THE HON'ELE MR.JUSTICE V SBELLDRT RAD
. © VICE Oa LIRMAT

TEE TO'RLE i

' . ' . mmvg L L.,l“lj“a.l.\iUP\"a&SL: N3 r. R R]:JDD
- MEMBER(( UDL)

LND /

THE HCG.I'BLE MR.R RANCARLIAN 3 FIEMBER(Z)

b , Dated:|%-" -1594,

ORDER/JULGMENT;

I\/-[Q-AW/I}Q .A/C -azi - -NOQ ' *
O’A.I\TO‘. %)/6 qt‘l‘ )
T.AJJQ. - (W.P. )

CAdrit4eq a*:c Inter;.m Dlrec+1ons
Issugd,

Zllodea OJO&\/ Ar je\ \%\G\L\
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Dispdaed of ut}* er ctl n“;_é,(,u/w?
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Dismilssed,
Dismipsed as withdrawn

D smifgsed for default.
Reje%t '

ed/Ordered.

. No o@der as to costs. 7
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